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Subject to the provisions of the Act. the CGG Society may be dissolved by a
resolution passed at a Special Meeting of the Governing Council of the CGG Society duly
convened for the purpose and supported by at least two- third of the total members of the
CGG Society. The Governing Council shall prescribe Procedure for such dissolution by
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such, resolution. The Governing council may on such resolution decide to take action for
liquidation of assets and liabilities of the CGG society. They shall or can be given over to
organizations with similar aims and objectives as that of the CGG Society, strictly in
accordance with the provisions of Act, or surrendered to the GoB. In either case, the
decision of GoB shall be final.
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